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to be 1Ssued to the roapondents to show cause and ,that

o

S/

IN THE CENIRAL ADMINISTRATIVE TRIBUNAL:HYDERABAD BENGH

AT HYDERABAD, *
0A:898/96, o
' Date of order? 191296,
Betweens S |
Ravula Venkateswarld oo Applicant,

1, The Member (Personnalh | : - !
Telscom Commission,sanchal Bhavasi, New Delhi, l

2+ The Chief General nanager.'l‘elec@m Andhra Pradesh.

Hyderabad,
'3, The Director. Telecom,suntmr-sza 007.

XX ¥ ROSpOHdGHtS. ,,
Ccmnsel for the Applicant:s Hr.&.bakshmi Harasim{a

- Counsel fo: t.he Respondents: Standing cOunsel.

' . Hon*zam m.JUSTICE H.G.aimmHARI,VICE CHAIRMAN

HON*BLE SHRI a.amsm pnasm,mmsm{a)
Hon'ble Tribunal made the following order:;-

MA, 1117/95 is filed ‘for amendment of the :{m

tpl,eadings. It is subnmitted that the amendment does

intdeduce any new cause 6f action but as in-advertent

materisl facts had remained to be stated in the O, | ehe

amendment is necessary to enable the Court to effe ually

.decide the controversy in issue. B . l

2a M,A, 1116/96 is to amml the cause title ,

substituting the 3xd respondent fs designation as .Gu:\eral-

'Manager. The learned counsel now submits that he .
' congider whether the change is required or the tit 2 shauld

be amended by joining the DGM as. aadditional rospo ien{'

' since the order impugned is Appellate ordar passed 1 n x'

exercise of powers nnder t.he Rules. . .

‘ ' O
L | 'Both the above applicationa will requi notic “”

will delay the consideration of interim relief. trri K/i 7
Lakshmiaaraaimha thamfore submits that he may be 01/"(“‘3
to wiumuw the 0.A, with liberty to £ile a freathJ“‘p"
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rahensive O.A. including, the pleadinqs ‘soaght to be intgyo=
duced by way of ame::dmen? as prayed in both the applications.

He submits that there wailld arise no bar of limitation

and there would be 1o chpnge in the cause of action, W
thiok that the Z‘unest i‘ justified. Hence following ofders-

‘].‘he D,.A. is allc*ed to be withdrawn with 1ib _

to the qpplicantw t+o file a freah O 1n whi the

~amendment s souhgf: by the 2. MAs may be 1nqorpo. ated.
" The applicant W 11 be at 11betty to apply fo interim

relief, 'l‘he mint:tes dt.5-3-96 will mtatis- fandis

, I
apply to the £r sh Q.. with necessary modif cations.

4, - The fresh O.A.!-‘m filed within ‘one week. an be

Standtng counael for the Central ‘ overnments -

smad on the Sr,
The nespandents to fil- feply to the OsAe within 6] weeks
_grom the date of am of the copy of t.he amended OA, On

. the copy of the amenaq! O.A. being sarved. fresh notice

will be deemed to havd bees waived as they are alfeady

‘servod ia thu 0.7 Tr,e applcant will be at libgrty to

{th prior notiee to the counsel
‘upon

: apply for interim rel#ef v

for the uamdents after the f£resh Oshy is aerv
tha mspondents counaal.
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MA, 1117 & 1116/96 in
0A, 898/96, |

Go opY. tos~
1. The Member(Personnel).relecom
Commission. Sanchar Bhavat,New Delhio
2., The daief General Man er, Telecom’ Andhra
. Pradesh, Hyderabad. . '
3, The Director, Te&ecomfsunturasza 007, " -
4, One copy to Hr.K.Iaakslei Naras;ma,Mvmate. CAT..HQF.

' 5. One copy to CGSC, CATHyd.

6. One spare copy. [
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I COURT
TYFLD BY CHECHED BY
COME: KED 37 APPKGVED BY

I Thie Crioscl ADRINT STRATIVE TRIBUNAL
EYLRLABAD BENCH .AT LYLERABAD

THE HON'BLE MR.JUSTICE M.G.CHAUDHAKT
VICE~CHATRMAN—""

AND

A

THE HON'BLE MR.H.RAJENDRA \PRASAD ™

‘ _ MEMBER(ADMI\I)‘
Z\ated:/?“ ,aj t-199é\

[FPO—

o

ARV A/CTE. No.

(’L.-Lfﬂ-o-'——“' S
A fted and Iaterim Iirectkons

LEAu0

lowdd, )
X spos®d of with diections

D.smisdecd.

Lismiss&d as withdriwn. .
lismissel for defai t.

‘rdered/Re jectead. ' —

pvm, Ko order as to cosﬁh—/

r B worafad fi?r.wa:t"n' !]
Centrat Administrative Thbung
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